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Heard Shri V.Ajay Kumar, learned Aounsel for the

applicants and Shri N.V.,Ramana, learned ?tanéing counsel

f

L.10.1957.

for the respondents,

2. The first applicant was born on 7

He was engsged for the first time as Casual Artist

in 1987 in Doordarshan and ip that year pe worked for

120 days., %

. 3. The second applicant was korn on18.7.1953. He
worked as Casual Ertist in Doordarshan ﬁﬁrom 1981 till

1987 and in all those years, he worked for less than

120 days in each year. ‘
. 1
4, When their services were not regularised, this

0h was filed praving for declaration that the action

of the respondents in declaring the apphicants as
1

over-aged is illegal, arbitrary and angnst the |

letter and spirit of the directions of this Tribuamal
!

and for further direction for regularising the services
il

of the applicants in thelr respective dategories with
i

5. The O0.M.No.2(3)86-5SI, dated 9.6%1992 was issued

all conseguential benefits.

for regularisation of the services of the Artists
» -
1

? contd, ..
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’ engaged on casual basis in Doordershan. It envisages
inter-alia that for eligibility for consideration for
regulerisation,the) Casual Artists who had worked
atleast for 120 days in one of the yeéréﬁare eligible,
it also states that weightage has to be?given for each

year in which they worked for atleast 120 days.

6. Thé) xke learned qounselﬂfor the applicant relied
upon thefjudgment dated 24.12.1992 in WLA ,No.477/92 on
the file of A,P.,High Court to urge that in justifieble
circumstances, it is open to Courts/Tribunals to

relax with regard to the maximum age limit. But in
view of the litigation during the relevant period,

it was held in the above judgment by thé A.P,High

Court that the period of litigation has to be extluded

for consideration in regard to the maximum age limit.

7. It is not the case of the applieant No.1l that
because of the litigation, he shsukd could not be
engaged., It is only the éeriod of eng§gement on
casual basis that is taken into consid%ration for
giving weightage. Hence, thers are no;special
circumstances for giving weightage of one more year
in regard to the applicant, Heneqij
first ap@licant for absorition as per %he OM dated

the claim of the

9.6.1992 has to be negatived,

contd....
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8. The 2nd applicant had not worked for 120 days
in any of the years.J ‘K5~ sueh, he cannot be considered

for asbsorption as per the OM dated 9.6.1992 referred to

supra. | ' k
|

N LM &4& H
e, it is stated that u&%%egaiguidelinbs were issued

as per No.2(3)86-5I, dated 17.3.1094. As the seid

gu1delines were 1ssued Qurlng the pendenéy of this 0A,

we feel it proper to glve direction to the respondents

to. consider as to whether these appllcants have to be
regularised in pursuance of the revised guidelines.
The descision in regard to the same has to be taken
py the end of September, 1995, TIf the aéplicants

are aggrieved by the order to be passed in regard to

:VQ( mt Q--J\_.__/{.g ql\\;-.'./‘\_k\l a.
the samek_thev are free to move this Tribunal under

Section 19 of the Administrative Trlbunals Act, 19885,

The 0A is ordered accordingly. No costs.//
’;L i pNEI—

(A.B GORT I) (V.NEELADRI RAO)
MEMBER (ADMN.) VICE iCHAIRMAN
| \
DATED: Sth July, 1995, - v
- “Open court dictation. %%”
’ﬂuﬂ(f'

133|puty Registrar (J)CC

vsn

The Director, Doordarshan Kendra ' Ramant ‘
apur der abad.

The Director General, Doordarshaé, Mandi %ouésy °
ggpernicus Marg, New relhi. ’

e Secretary, Ministry of Information B

Union of India, New pehi. an| roadcasting,
One copy to Mr.Ajay Kumar,V. Bdvocate, CAT.Hyd.
One copy to Mr.N.V.Ramana, Addl .CGSC. CAT.Hyd.-
One copy to Library, CAT.Hyd.
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IN THE CENTRAL XDMINISTRATIVE TR IBUNAL
HYDERABAD BENCH AT HYDERABAD. .

THE HON'BILE MR.JUSTICE V.NEELADRI RAO
VICE CHAIRMAN

"AND 1?‘(5 Qﬂpﬁ&bﬁ

THE HON'BLE MR. MW:(M(ADWJ

DATED -.5:).-7---- 1995.

ORBERAJUDGME NT': -

M, A./R.A./C.A.NoO,

oave.  77afar—

TA.No. - (W.P. L)

Admitted and Interim directions

| issued

Allowefl, |

Disposed of with directions.
"-l_‘ - 4_3.'
Dismigsed.

Dismigsed as withdrawn

Dismigsed for default -

. |Ordergd /Re jected.

Ns,order as to costs.

Central Admimstratm l’rlklnl }
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